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UPON hearing counsel the Court made the follow ng
ORDER

Sone written suggesti ons have been submitted on behalf of the Reserve Bank of

I ndi a whi ch shal



| be placed on

record. The Appellants may file an affidavit in the light of the suggestions nmade nore partic
ularly in regard to any other property or accounts, whereabouts of which my not have been p
rovided to this Court so far as well as in relation to the original title deeds of properti
es whi ch have been disclosed and the properties which have not been disclosed earlier

Li st on Friday (6.2.2004).
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